
S adhan  K u th ir  a reas  of the  town are sh r ink in g  and 
about one lakh peop le  have been affected: and

(b) if so. the steps the Governm ent propose to take 
to s top s u b s id e n c e  and to com p en sa te  the a f fec ted 
p e o p le ?

THE M IN ISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) As per in formation 
rece ived from Coal India L imited (CIL), Katras More, 
Choutha i Kulhi, Hosanabad areas including the house 
nam ed Sadhan Kutir ’ , in and around the Jhar ia  town 
which have unauthorised build ing constructed over land 
ves ted  w ith  Bhara t Cok ing Coal L im ited (BCCL) are 
vu lnerab le  to subs idence . BCCL has been publ ish ing 
appea ls  in local new sp ape rs  in form ing the res idents  
about the s ituation and requesting them to vacate.

S ub seq ue n t  to a p pe a ran ce  of tens ion c racks  on 
surface build ings at Katras More on 27.10 1996, distr ict 
Adm in is tra t ion  after site invest iga t ion  have est im a ted  
219 houses in these  locali ties to have deve loped cracks 
Accord ing to an ‘Expert C om m it tee ’ cracks affecting the 
houses have deve loped due to m ovem ents  in the old 
goaves t r iggered by underground fire.

(b) Dy Commissioner,  Dhanbad after inspecting the 
affected sites is of the opin ion that shift ing of inhabitants 
in h o use s  o ve r  n o n -c o a l  bea r ing  a reas  is the on ly  
solution. District Adm in is tra t ion has requested the State 
G overnm en t of Bihar for f inancia l ass is tance for initiating 
a c t io n  to s h i f t  th e  a f f e c te d  p e r s o n s .  D e p u ty  
Commissioner, Dhanbad requested BCCL to pay Rs.15 
la k h s  p u re ly  on c o m p a s s io n a te  an d  h u m a n i ta r ia n  
grounds for help ing such affected famil ies who aire poor 
This  request of Deputy  Com m iss ioner,  D hanbad  has 
been acceded to by the BCCL m anagem en t

Export Quota for Powerloom Sector

501. SHRI R. SAM BASIVA RAO : Will the Min is ter 
of TEXTILES be pleased to state :

(a) w hethe r  the G overnm en t p ropose  to increase 
the textiles export quota for powerloom sector;

(b) if so, the details thereof and the reasons therefor;
and

(c) the likely impact of such increase on powerloom  
sector and coun try ’s economy?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (c) In the new Textile Export Entit lement Policy 
(Quota Pol icy) 1997-99 announced  on 14 .10.96 .  the 
pe rcen tage  level of Powerloom E xpo rte rs ’ Ent i t lem ent 
(PEE) System has been increased from 5% to 10%

It is too early  to m ake an accurate assessm en t on 
the likely impact of such increase on powerloom  sector 
and c ou n try ’s economy.

Backlog of SCs/STs in Banks

502. SHRI K.D. SULTANPURI : Will the Min ister 
of F INANCE be pleased to state :

(a) the details of back log  of SC/ST  posts in the 
nat ionalised banks during the last one year which still 
rem a ing ufil led;

(b) the steps taken to clear the backlog;

(c) whether G overnm en t propose to fix som e target 
date for c learance of this backlog; and

(d) if so. the probab le  date thereof?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID A M B A R A M ) ; (a) As per available in formation, the 
total back log in respect of 19 nationalised banks is as 
under

(Data P rov is ional)

C adre  Backlog as on 1.7 1996
SC ST

Off icers 108 62

C lerks 55 3  44 5

Sub-staff 29 7  613

(b) the steps taken by the G overnm ent from time to 
t ime to fill up the reserved vacanc ies  for SCs and STs 
in nationalised banks have been as under

(1) Specia l recru itment drives have been carried 
out during the years  1989, 1990, 1992, 1993-
94 and 1995-96.

(2) The recru itment and representat ion posit ion 
of the SCs and STs in the nationalised banks 
is r e v ie w e d  t h r o u g h  a c o m p r e h e n s i v e  
proforma by the Boards of D irectors of each 
of the na t ionalised banks every six months 
and the  pos i t ion  is be ing  repo r ted  to the 
G overnm ent;

(3) Pre-recru itment train ing is being imparted by 
all banks to the cand idates appearing for the 
BSRB exam inat ions ;

(4) E s ta b l is h m e n t  of C e n tres  for ex a m in a t io n  
nearest to the areas of concen tra tion  of the 
ST population; and

(5) Banks have been  adv ised to hold tra in ing 
workshops  for the personne l work ing in their  
SC/ST cells  to m ake them fully aware of the 
need for im p lem enta t ion  of the reservat ion 
policy.

(c) and (d). No cu t  o f f  d a te  can  be f ix e d  fo r  
c learance of back log as m any nationalised banks  have 
s ig n e d  M e m o r a n d a  o f  U n d e r s ta n d in g  (M O U )  w i th  
R eserve  Bank of Ind ia wh ich  in ter-a l ia proh ib it  fresh



rec ru i tm en t  for ce r ta in  per iod . The backlog in these 
banks can be c leared after they are permitted to make 
f resh  rec ru i tm en t.  S om e  of the ba nks  are h o w e ve r  
partic ipating in specia l Recruitment drive for SCs and 
STs wh ich is en d in g .o n  31.3.1997.

Manufacture of Cigarettes

503. SHRI SO M JIBHAI DAMOR : Will the Min ister 
of INDUSTRY be pleased to state :

(a) whether the Governm ent have granted approval 
to m anufac tu re  c igare ttes  by Phillip Morris O verseas 
Inves tm en t  C o rpo rt ion ,  USA and o ther  M u l t ina t iona l 
com pan ies ;

(b) if so, the details thereof:

(c) whether the G overnment are aware of reports 
appeared  in B us iness  W orld  dated 16-29th October, 
19 9 6 ,  re g a r d in g  m a n u fa c tu r in g  and  la u n c h in g  of 
M arlboro c igare ttes  in the dom estic  market by mult i­
national com pan ies  and its effectes;

(d) if so, the reaction of the Government thereto;

(e) whether manufactur ing of cigarettes has been 
brought ou ts ide  the purv iew  of l icensing even under 
fore ign co l labora tion ; and

(f) if so, the details  thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). No foreign collaboration approval 
has b e en  g ra n ted  to M/s. Ph i l l ip  Morr is  O ve rs e a s  
Inves tm ent Corpora t ion , USA for the m anufac ture  of 
c igare ttes . During the last four years only M/s R.J 
Reynolds Tobacco International SA. Switzerland have 
been granted approval for sett ing up a joint venture in 
Ind ia w ith  50%  fo re ig n  equ i ty  p a r t ic ip a t ion  fo r  the 
manufacture of Cigarettes,

(c) and (d). Yes, Sir. No proposal has, however, 
been received so far for the manufacture and launching 
of Marlboro cigarettes from any foreign company

(e) No, Sir. M a n u fa c tu re  of c ig a re t te s  a t t rac ts  
com pulsory  licensing under the industries (Development 
& Regulation) Act, 1951.

(f) Does not arise.

Gross Domestic Products

504. S H R I R A M  N A IK  : W il l  the  M in is te r  of 
F INANCE be p leased to state :

(a) whether the estimates of gross domestic  product 
(GDP) during 1995-96 , which were announced during 
July 1996, are likely to be revised downwards; and

(b) If so, the reasons thereof9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CH ID AM BARAM ) ; (a) and (b). The advance estimates 
for the gross domestic  product (GDP) announced by the

Central Statistical Organisation in July 1996 have been 
rev ised incorpora t ing  la test es t im a tes  of agr icu ltu ra l 
production and industr ial production The GDP for the 
year 1995-96 at factor cost at constant (1980-81) prices 
is now estimated at Rs. 2,67.461 crore (as against Rs. 
2,68,671 crore estimated earlier. This ad justment has 
been necessita ted due to lower growth estimate of GDP 
at factor cost at constant prices for agriculture, forestry 
and fishing sector, Thfe is now placed at 0.9 per cent 
compared with 2.4 per cent estimated earlier.

*

Import Duty on Rubber and Edible Oil

505. SHRI PC. TH O M A S  . Will the M in is ter of 
FINANCE be pleased to state :

(a) whether there is a heavy demand to withdraw 
the reduction of import duty on natural rubber and edible 
oils; and

(b) If so, the response of the Government thereto?

TH E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
C H ID A M B A R A M )  : (a) and  (b).  G o v e rn m e n t  has 
examined the representations seeking restoration of p re ­
budget rates of import duty on natural rubber and edible 
oils It has not been found possib le to accede to such 
request.

Amendment in Patent Law

506. SHRI BHAKTA CHARAN DAS :

SHRI JAGAT VIR SINGH DRONA :

W il l  the  M in is te r  of IN D U S T R Y  be p le a s e d  to 
state :

(a) whether attention of the G overnment has been 
drawn to the news appear ing in the Indian Express 
d a te d  A u g u s t  10, 1996  c a p t io n e d  “ Ind ia  to fa c e  
retal iation if Patent Laws do not toe global lines":

(b) whether the Governm ent propose to amend the 
Patent Law in Line with the in ternational laws;

(c) if so, the details of the proposed amendments;
and

(d) by when a f inal decis ion is likely to be taken in 
this regard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) . (a) to (d). The World Trade Organisation (WTO) 
Agreement,  inter-alia. conta ins an agreement on Trade 
Related Aspects of Intel lectual Property Rights (TRIPs) 
in respect of prov is ions concern ing Intel lectual Property 
Rights. Apart from the ob l iga t ions  wh ich  arose from 
January 1, 1995, India has t ime till January 1, 2000 to 
implement its ob ligat ions under the TRIPs Agreement 
and till January 1, 2005 to in troduce product patents in 
the areas of techno logy not protected so far. For this 
purpose we have em barked on w ider consultations.


